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P. 	IN THE CENTRAL ADMINISTRATIVE TRIBUNL_IKYDERABAD BENCF 

HYDERABAD 

O.A. No. 278/93 

Between 

1. T. Rajesekhara Reddy 

2. K. Srinivasa Sarma 

D. Munikrishnaiah 

D. Naga Ramesh 

B. Guruava Chary 

Y. Pardhasaradhi 

K. Reddy Sivareddy 

S. G. Subramanyam .Achari 

9. K. Vijayasankar Reddy 

10.1<. Karunakar Reddy 

11.5. venkate.A4ar1u 

12.C. Eswaraiah 

13.t'1. Varakumar Reddy 

14.S. Manichavasagam 

15.K. Narayana 

16.D.V. Ramesh 

17.iB. Purushothan, Reddy 

18.K. Gopalakrishna Reddy 

19.B. Sridhar Babu 

20.P. venkatachalapathi 

21.T.R. Rajasekhar Goud Applicants 

And 

workshop Personnel Officer, 
Carriage Repair Shop 
Settipalli Post, 
Tirupati, Chittoor District. 

The District Employment Officer, 
% the District Employment Exchange, 
Chittoo 

Respodents. 

COUNSEL FOR THE RESPONDENT$-1. 	Shri D. Francis paul. 
CM.,e3 ¼' kck PA V 0-4a 
CORAN 	 tvvtg 

Hon'ble Justice Shri V. Neeladri Rao, Vice-Chairman. 

Hon'ble Shri P.T. Thiruvengadam, Member(Admn.) 

p 

(Jt4gement of the divn. bench delivered by Justice 

Shri V. Neeladri Rao, Vice-Chairman). 



2 -- 

Y Heard Shri k. venkateswarlu; learned counsel 	o 	the 
applicant, ShrID. nn ' u1, Standing counsel for Rlys 

- and Shri D. Panduranga Reddy, Standing counsel for A.P. 

State Government. 

21 applicants filed this CA praying for declara- 

tion that' the action of Respondent 2 (Herein District 

Employment Officer, Chittoor) in not sponsoring the 

applicants for the skilled posts i.e. fitters, welders, 

Turners or any other equivalent posts in the office 

of the 11st Respondent' while sponsoring the.; juniors 

to the applicants asyllegal, arbitrary and to conse-

quently diçect.the Respondent 1 to allow the applicants 

for interview and test for the above posts. 

Respondent 1 has given a requisition to Respondent 2 

for sponsoring for one post 4€ SC and 2 posts of O.Cs 
Ic 	 1- 

in the skilled category at the ratio of 10 candidates 

for each vacancy. In pursuance of the said requ€sition, 

Respondent 2 sent the names of 10 candidates out of 

the SC candidates who registered their names upto 

23-1-88, all the available 6 ST candidates who registered 

their names upto 16-5-92 and 20 candidates from out 

of CC candidates1upto 30-10.85. In the parawise remarks 

of Respondent 2 dated 16-3-93 it was asserted that some 

of the applicants herein are over aged for the post 

and none of their juniors was sponsored in pursuance 

of the requisition given by the Respondent 1. 

In view of the facts stated in the parawise 

-- 	- - - 

dismissed and accordingly it is dismissed. It is needless 

to say that this order of dismissal does not preclude 

Respondent 2 from sponsporing the names of the applicants 
if they are 

as and when their turm come5  and/within the age prescribed 

for the post. 

(P.T. Thiruvengadam) 
	

(v. Neeladri Rao) 
Member (Admn.) 
	

vice-chairman 

(Open court dictati9n) J 

NS  Dated 26th April, 1993. 	
eQ41 
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TYPED BY 	COdPARED 	 7 

CHECKED BY 	APROVED BY 	+ 

IN THE CENTRAL ADMINISTRATIVE TO JRIBUNAIJ 
HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE Mh.JIJSTICE V.NEELADRI RACk- 
VICE CHAIRMAN 

AND 

THE HON'BLE 	 : 
MEMBER(AU'IN) 

AFD  
THE 	'BLE 	• Q-IANDRASE}G{AR 

RErY : MEMBER(JUDL) 

DATED: 2Io. -j -1993 
-a 

oanK7Ju1n1Eiqr 

R.P./ C.P/M.4.No. 

i-n 

O.A.No. 	1 
)7 	

-P 

TA.No. 	 (W.P.No 	) 

Admitted and Interim directions 

Allow 

thspose of with directions 

Dismiss 	as withdrawn. 

Dismisse 

Dismissed for default. 

Order e4/Re jected. 

No order as to costs. 
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